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(Received the assent of the Governor of Haryana on the
2nd August, 1974, and first published for generul
information in the Haryana Government Gazette
(Extraardinary), Legislative Supplement
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Year Na. Short title Whether repealed or otherwise
.aHected by legisiation

1974 | 26 The Haryana Prohi-
bition of Smoking in
Cinema and Theatre

J Halls Act, 1974,
AN
- AcCT
to provxde for the prohibition of smokmg in cinema and

theatre halls.

Be it enacted by the Legislature of the Statc of Haryana in the
Twenty-fifth Year of the Republic.of India as follows :—

1. (1) This Actmay be called the HuryanaProhnbmon of Smoking Shorttitle and

in Cinerna and Theatre Halls Act, 1974. extent,
{2} Itextends to the whole of the State of Haryana.
2. Inthis Act, unless the context otherwise requires,— ' Definitions.

{a) "auditorium" means the portion of the building occupied
by the audience or spectators during a
show ;

(b) "Inspéctor" means an officer appointed by the State
Government 1o perform the functions of an Inspector
under this Act; o

(c} "prohibited period” means the period beginning from
half an hour before the commencement of a show tll
‘the end thercof -

1. For Statement of Objecis and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 2nd July, 1974, page Y18.
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(d) "show" means a cinematograph exhibition or
performance of a drama or dance ;

{e) "smoking" means smoking of tobacco in any form,
whether as cigarette, cigar, beeri, or in pipe or Hukka.

3. (1) No person shall smoke in cinema or theatre hall, during the
prohibited period, either in the auditorium or on the stage, except in so far
as the smoking may be a part of the performance.

(2) Any person who contravenes the provisions of sub-section
(1) shall be liable to be turned out of the cinema or theatre hall without
payment of any compensation or refund of any payment made by him
and shall also be liable ta arrest for the purposes of section 42 of the Code
of Criminal Procedure, 1973, and on conviction to afine Wthh may extend
lo twenty rupces.

4. AnlInspector may enter acinema or theatre hall to satisfy himself
that the provisions of this Act are not being contravened.

5. No prosecution under this Act shall be instituted except on the
complaint, in writing, of an Inspector authoriscd in this behalf by a general
or special order of the Director of Health Services, Haryana.

6. All cases under this Act shall be tried in the manner provided
for the summary trial under the Code of Criminal Procedure, 1973.

7. (1) The State Government may, by nonﬁcatton makc rules
for carrying out the purposes of this Act.

(2) Every rule made under this section shall be laid as soon as
may be after it is made before the House of the State Legislature while it
is in session for a total period of ten days which may be comprised in one
scssion or in two successi ve sessions, and if before the expiry of the session
in which itis so Iaid or the session immediately following the House agrees
in making any modification in the rule or the House agrees that the rule
should not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the ¢ case may be, so however that any
such modification or annulment shalt be WJthout prejudice to the validity
of anything previously done under that rule

8. The Punjab Prohlbmon of smokmg (Cmcma and Theatre Halls)
Act, 1951 (Punjab Act 8of 195 1) inits apphcauon to the Slate of Haryana
is hereby repealed.
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